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Petition(s) for Special Leave to Appeal (Civil) No(s).?24242/2005

(From t he judgenent and order dated 26/03/2004 in WA No. 3407/2001
of The H GH COURT OF KARNATAKA AT BANGALORE)

M S. KARNATAKA STATE FOREST | NDUS. CORPN. Petitioner(s)

VERSUS

M S. | NDI AN ROCKS Respondent ( s)

WTH SLP(C) NO 23148 of 2005
(Wth prayer for interimrelief and office report)

Date: 07/12/2006 This Petition was called on for hearing today.

For Petitioner(s)
M. RS Suri, Adv.

Ms. Asha Gopal an Nair, Adv.

For Respondent (s)
M. E. C. Vidya Sagar, Adv.

M. Pradeep Kumar Bakshi, Adv.

Shai | esh Madi yal , Adv.
R. B. Phookan, Adv.

==

UPON hearing counsel the Court made the follow ng
ORDER
Sufficient time has already been granted to the respondent
to file counter affidavit but they have failed to do so. Lear ned
counsel for the respondent is pressing for sone nore tinme as a | ast
chance. Respondent is pernmitted to file counter af fidavit bef ore
22.12. 2006. Petitioners my file rej oi nder af fidavit before

22.1.2007. However, if no count er affidavit is filed bef ore



22.12.2006 office is directed to list the matter before the Hon' ble

Court.

(S. G SHAH)

Regi strar



